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‘MR. SPEAKER; Let us confine our-
selves to Kashmir.

SHRI ATAL BIHARI VAJPAYEE:
But they have not confined to Kash-
mir, i

MR. SPEAKER: But you can,

SHRI ATAL BIHARI VAJPAYEE:
Yes, I can. In that case, I have no-
thing more to add to what I have
already said.

PUBLIC ACCOUNTS COMMITITEE
NINETY-SEVENTH REPORT

SHRI C. K. CHANDRAPPAN
(Cannanore): 1 beg to present ‘he
Ninety-seventh Report of the Public
Accountg Committee on action *aken
by the Government on the recom-
mendations contained in the Twenty-
eighth Report relating to the DMinis-
try of Finance, '

PETITION RE. GRIEVANCES AND
DEMANDS OF EMPLOYEES OF NEW
INDIA ASSURANCE CO. LTD.

PROF. DILIP CHAKRAVAKTY
(Calcutta South): I beg to present a
petition signed by Shri N. B. Kar-
maran, Vice President, National Con-
federation of General Insurance E.-
ployees, Bombay regarding grievan-
ces and demands of employces of
New India Assurance Company Ltd

—

12.38 hrs.
MATTERS UNDER RULE 377

(i) NEep TO REVIEW THE WORKING OF
THE INDUSTRIAL UNDERTAKINGS
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(ii) SMALL SCALE INDUSTRIES SITUATED
IN BACKWARD AND TRIBAL AREAS.

SHRI R. K. MHALGI (Thana):
Mr. Speaker, with your kind permis-
sion, I want to make a statement on
an urgent public matter under rule
377. Government ig attributing very
high priority to the development of
industries in rural and particuiarly
backward areas. The essential roqui-
site for the success of such program-
me is the creation of favourable in-
frastructure, availability of raw
materials competitively at cheaper
rates, on an equitable basis so that it
can stand competition with big manu-
facturers in the market. There are
about 5.500 foundries in the couniry
of which about 1500 are in the rural
areas under the small scale sector.
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Their basic raw material is pig iron.
Unfotunately the government policy
for the distribution of this esseuntial
raw material is favouring large units
which are capable of investing heavy
amounts to make bulk indents, thus
derogating. the vital interests ef the
small scale foundries and jeopardis-
" ing theéir very survival. For this pur-
pose, pending a regular solution to
the problem, for the benefit of small
scale industries  which aré in the
backwarg and tribal areas operating
"in rural or semi urban localions and
are isolated from industrial pockets
as such, such units may be permitted
to draw their requirements of pig
iron raw material either from the
plants or stockyvards at the JPC's
prices and traffs and box wagon
loads.
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MR, SPEAKER: He is raising the
same question. Mr. Jnaneswar Mishra,
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MR. SPEAKER: This is not-# point
of order. You have made y¥ur point.
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(ili) Fixation ef Procureweng-prices

of wheat etc. by the Agricultural Prices
Commission.
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fining yourself to the statement.
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*“*Not recorded.



